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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Contempt Petition No.290/00011/2017
(OA No.290/00164/2014)

            Reserved on: 
05.03.2018
                                         Date of decision: 06.03.2018
CORAM:   

HON’BLE MS. B.BHAMATHI, MEMBER (A)
HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

Sumer Singh Champawat s/o Shri Ratan Singh, aged about 54 
years, residence of 496, New BJS Colony, Jodhpur at present 
employed on the post of Dy Manager Marketing Central Wool 
Development Board C-3, Shastri Nagar, Jodhpur. 
      
  …Petitioner 
(Petitioner present in person)

Versus

1. Ms. Rashmi Verma, Secretary, Ministry of Textile, Government 
of India, Udhog Bhawan, New Delhi.
 
2. Shri Jaswant Singh Bisnoi, Chairman Central Wool 
Development Board, C-3, Shastri Nagar, Jodhpur

3. Shri G.K.Meena, IRAS, Executive Director, Central Wool 
Development Board, C-3, Shastri Nagar, Jodhpur.

4. Shri Jugal Chaudhary, Administrative Officer and DDO, 
Central Wool Development Board, C-3, Shastri Nagar, Jodhpur.

     …Respondents

(By Advocate: Mr. Rakesh Arora)

ORDER
Ms. B. Bhamathi, Member (A): 
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 This Contempt Petition has been filed for the alleged 
non-compliance of the order passed in OA No.164/2014 dated 20th 
September, 2016. The operative part of the said order reads as 
follows:-

 “17. Accordingly, OA is partly allowed and without 
quashing the impugned order of upgradation as well as 
fixation of pay of respondent Nos. 4 and 5, we direct the 
respondents to consider to upgrade the post of applicant 
(DMM) from the pay scale of Rs. 6500-10500 to Rs. 7500-12000 as 
approved by the 24th Governing Body of CWDB w.e.f. 1.1.1996. They 
are also directed to create supernumerary posts in the 
approved pay scale of Rs. 7500-12000 and treat the post of 
applicant upgraded from the date the post of respondent Nos. 
4 and 5 were upgraded. This exercise must be completed within 3 
months and the applicant shall be entitled to get all the 
consequential benefits after upgradation of his post w.e.f. 
1.1.1996.”

 2. The said order was challenged before the Hon’ble 
Rajasthan High Court at Jodhpur in DB CWP No.5044/2017. On 
24.05.2017, the order of the Tribunal was confirmed to the effect
that as recommended by the Governing Body and to maintain 
hierarchy in the Board, the post of Deputy Marketing 
Manager, held by the applicant be upgraded from Rs. 6500-10500 
to the scale of Rs. 7500-12000 w.e.f. 1.1.1996 on notional basis. The 
Hon’ble Rajasthan High Court at Jodhpur while confirming 
the order of the Tribunal, specifically found that the said 
decision was on the same lines, as per the recommendation of 
the Board. The learned counsel for the respondent-contemners
has placed before us by way of affidavit, a copy of the order 
dated 23.2.2018 issued pursuant to the order of the Hon’ble 
Rajasthan High Court at Jodhpur. 

 2.1 The petitioner submits that compliance order is not 
in consonance with the order in the OA, since the OA 
specifically directed the respondent to consider upgradation 
as approved by the 24th Governing Body of the CWDB w.e.f. 
1.1.1996.  

 3. We have heard the learned counsels and perused the 
records.

 4. The order passed in the OA has been upheld by the 
judgment of the Hon’ble Rajasthan High Court in DB CWP 
No.5044/2017 and the office order dated 23.02.2018 filed by the 
respondents show that compliance is complete. Hence, the 
Contempt Petition does not survive. 

 5. Accordingly, the Contempt Petition is dismissed. 
Notices are discharged.
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  (SURESH KUMAR MONGA)          (B.BHAMATHI)
          Member (J)            

Member (A)

R/
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